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Raipur the, 6th October 2023

EMPLOYEES RULES, 2023
No. 11820/3539/21-B/C.G./23.
In exercise of the powers conferred by the proviso to Article

309 of the Constitution of India, the Governor of
Chhattisgarh, in consultation with Hon'’ble the Chief Justice
of the High Court of Chhattisgarh, hereby makes the
following Rules for regulating the recruitment and conditions
of service of employees of the establishment of District
Judiciary under the superintendence of High Court of
Chhattisgarh:-
PART-1

GENERAL
1-  Short title and commencement:

(1) |These Rules may be called “The Chhattisgarh District
Judiciary Establishment (Recruitment and Conditions of
Service) Employees Rules, 2023".

(2) | These Rules shall come into force with effect from the date
of their publication in Chhattisgarh Gazette.

2-  Scope and application:

These Rules shall apply to all the members of service of District
Judiciary without prejudice to the generality of the provisions
contained in the Chhattisgarh Civil Services (General Conditions
of Service) Rules, 1961.

3. Definitions:

In these Rules, unless there is anything repugnant in the subject
or context-

(1) | “Appointing Authority” means the Registrar General of High
Court or the District and Sessions Judge or Principal
Judge/Judge of Family Court or Judge of Commercial Court
(District Level) of respective District, as specified in
Schedule-I1I of these Rules.

(@ |(a) “Appellate Authority” means appellate authority as
defined in Schedule-III.

(b) “Review Authority” means review authority as defined in
Schedule-III.
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() |“Cadre” means total strength/ of posts sanctioned as a
separate unit as shown in Schedule-I and Schedule-II
appended to these Rules.

(4) | “Chief Justice” means the Chief Justice of the High Court of
' Chhattisgarh.

(5) | “Citizen of India” means a person who is or is deemed to be
a citizen of India under Part-II of the Constitution of India.

(6) |“Committee” means the Committee, if any, constituted for
the purpose of giving effect to these Rules.

(7) | “Contingency Paid Employee” means an employee in the
establishment of District Judiciary, as defined under the
“Rules relating to Recruitment and Conditions of Service of
Contingency-paid  (District and  Sessions  Judges
Establishment) Employees Rules, 1980”.

(8) |“Permanent Contingency Paid Employee” means an
employee in the establishment of District Judiciary, as
defined under the “Rules relating to Recruitment and
Conditions of Service of Contingency-paid (District and
Sessions Judges Establishment) Employees Rules, 1980”.

(®) | “Departmental Promotion Committee” means committee as
specified in Rule 22 of these Rules.

(10) | “Deputation” means the services of employees of Dlstnct
Judiciary Establishment or other Departments of State
Government of Chhattisgarh taken on loan temporarily for
fixed period as per rule in the District Judiciary
Establishment of the State or services of employees of
District Judiciary Establishment given on loan temporarily
for fixed period as per rule to District Judiciary
Establishment or other Departments of State Government of
Chhattisgarh.

(11) | “Disciplinary -Authority” means the Authority under these
Rules as specified in Schedule-IIl.

(12) | (a). “District and Sessions Judge” means the District and
Sessions Judge of the respective civil district.

“Principal Judge/Judge, Family Court” means the
Principal Judge/Judge of Family Court of the respective civil
district.

(0). “Judge, Commercial Court (District Level)” means the
Judge of Commercial Court (District Level) of the respective
district.

(13) | “Member of service” means a “Person” or “Employee of the
Court/Establishment” of Chhattisgarh District Judiciary
Employee Service appointed in the establishment of District
Judiciary as specified in the Schedule-I & Schedule-II as
amended therein from time to time.

(14) | “Establishment” means establishment of a Court of District
Judiciary.
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(15)

“Examination” means examination conducted by any
establishment of District Judiciary for selection of candidates
to establishment of any Court of District Judiciary.

(16)

“Examination Committee” means the Committee constituted
by the Head of Office, to govern, monitor and oversee the
selection process for the recruitment of candidates to District
Judiciary.

(17

“Government” means the Government of Chhattisgarh.

(18)

“Governor” means the Governor of Chhattisgarh.

(19)

“Group” means classification of posts.

(20)

“High Court” means the High Court of Chhattisgarh.

(21)

“Members of the family” in relation to an employee means
his/her spouse/widow/widower of deceased employee,
child, step-child, mother, father, step-mother or step-father
either living with or dependent on the employee.

(22)

“Medical Authority” means the District Medical Board
constituted by the State Government for every District.

23

“Post” means a post as mentioned in Schedule-I and
Schedule-II of these Rules.

249

“Recognized Board” means the Chhattisgarh Board of
Secondary Education, Raipur or any other equivalent body
or Board recognized by the Central Government or other
State Governments.

@5

“Recognized Board of Shorthand and Typewriting
Examination” means Chhattisgarh Shorthand and
Typewriting Examination Council, Raipur or any other
equivalent council or body recognized by the Government of
Chhattisgarh or any other State Government.

(26)

“Recognized University” means any University recognized by
the Government of India/Government or by the University
Grants Commission of India or other University or any other
body established for the purpose of recognition by the
Government of India.

@7

“Registrar General” means the Registrar General of the High
Court of Chhattisgarh.

(28)

“Registry” means the Registry of the High Court of
Chhattisgarh.

(29)

“Regular employee” means a Government servant holding a
permanent or temporary post in regular employment in the
establishment of District Judiciary distinct from posts paid
from Contingency Fund.

(30)

“Temporary post” means a post carrying a definite rate of
pay sanctioned for a limited time.
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(31) | “Schedule” means each schedule appended to these Rules.
(32) | “Other Backward Classes” means any caste, race and
community declared by the State Government from time to
time as other backward classes.

(33) | “Scheduled Caste” means any caste, race or tribe or part of
or a within a caste, race or tribe specified as scheduled caste
with respect to the State of Chhattisgarh under Article 341
of the Constitution of India.

(34) | “Scheduled Tribe” means any tribe, tribal community or part
of or within a tribe or tribal community specified as
scheduled tribe with respect to the State of Chhattisgarh
under Article 342 of the Constitution of India.

(35) | “Service” means Chhattisgarh District Judiciary Employee
service.

(36) | “Specially abled” means persons coming under the
provisions of ‘THE RIGHTS OF PERSONS WITH
DISABILITIES ACT, 2016'.

(37) | “State” means the State of Chhattisgarh.

(38) | “District Judiciary” means all such Courts of the State under
control of the High Court of Chhattisgarh.

(39) |“Year of Recruitment” means year commencing from 1st
January upto 31st December of the same year.

PARTII
4  Constitution of Service:

1) On and from the date of commencement of these Rules,
“Chhattisgarh District Judiciary Employee Service” shall be
constituted;

¥) On and from the date of commencement of these Rules, the
existing category of posts specified in column-(2) of
Schedule-IV shall stand designated as the category of posts
(cadres) specified in the corresponding entries in column-(3)
thereof.

3 The Chhattisgarh District Judiciary Employee Service shall
consist of the following persons, namely;

(i) persons, who at the time of commencement of these
rules are holding substantively or in an officiating capacity
the posts as specified in the Schedule-I and Schedule-II;

(ii) persons recruited to the service before the
commencement of these Rules; and

(iii) persons recruited to the service in accordance with the
provisions of these Rules.
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1)

The classification of the service and the scale of pay attached
thereto shall be as specified in Schedule-I.

€))

The members of service shall have eligibility of time scale
pay under the provisions of the circulars of the Finance
Department of the State Government issued from time to
time.

Part-IlI
Recruitment

6- Method of Recruitment:

Recruitment to the service after the commencement of these

Rules shall be made by the following methods, namely;

1)

By direct recruitment through Competitive Written
Examination followed by Skill Test and/or Interview for the
posts indicated in the Schedule-I and Schedule-II;

2

By promotion of members of service as specified in
Schedule-I and Schedule-II;

3

By transfer or deputation of persons who hold in substantive
or officiating capacity such posts in such service as may be
specified in this behalf by the Chief Justice.

@

By absorption of persons who hold contractual / ad hoc /
officiating capacity in analogous posts having equivalent
qualification of the post prescribed in Schedule-I and II of
the Rules, subject to suitability of the candidates, requisite
length of service as deemed fit by the Chief Justice.

7-

Appointment to the service :

All appointments except compassionate appointment to

the service for the post of Group-B, Group-C and Group-D after
the commencement of these Rules, shall be made by the
Appointing Authority/Head of Office and no appointment shall
be made except by one of the methods of recruitment as
specified in these Rules except to the post to be filled up by
compassionate. appointment.

Provided that compassionate appointment of eligible

family member of deceased ‘member of service' shall be made as
per instructions of the Government and the High Court issued
from time to time in this regard.

Note- In the event, two or more candidates obtain equal marks in
final stage of result, then the age of the candidates shall be the
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criteria for selection to the service i.e. the candidate older in age
shall be entitled for selection. In case, the candidates are also of
same age, then the marks secured by them in the written
examination shall be the criteria for the same.

In order to beehble forselecuon a candidate must satisfy the
following conditions, namely:

(1) He/She is a citizen of India;

(2) He/She has attained the minimum age of 18 years but has
not attained the maximum age as specified by the
Government.

(3) The upper age limit for candidates belonging to Scheduled
Caste, Scheduled Tribe, Other Backward Classes, Women
category, Ex-servicemen etc. shall be relaxable as specified
by the Government.

(4 The upper age limit shall also be relaxable in respect of
widow, destitute and divorced women candidates.

Explanation- A woman candidate shall be deemed to
be destitute if she has no source of income and her parents
and her husband do not support her financially or who has
some source of income but that does not exceed a sum of
money determined by the State Government.

(5) The upper age limit shall also be relaxable in respect of
the candidates who are or have been permanent or
temporary employee of the Chhattisgarh Government or
Board and Corporation owned by the Government of
Chhattisgarh as specified by the Government subject to
change as per Government policy. This concession shall
also be admissible to the contingency paid, work-charged
or contract employee working in State Government
departments.

(6) The relaxation in the upper age limit in respect of
“Specially abled” candidates shall be as per the
orders/guidelines issued by the Government from time to
time.

Provided that, in no case maximum age limit shall exceed
45 years including all relaxations in all categories.
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9-  Disqualification for appointment in service:
(1) No person shall be eligible for appointment unless he is a
citizen of India.
(2) No person who has more than one spouse living will be
eligible for appointment to the service.
(3) No candidate shall be eligible for appointment unless

4

(5)

he/she has been certified to be medically fit for
appointment to the post by the District Medical
Board/competent Medical Authority;

Provided that a candidate may be appointed
provisionally subject to production of medical fitness
certificate as aforesaid within a period of 30 days from the
date of appointment. If the candidate is found unfit for the
service by the Medical Board, his/her service shall be
terminated forthwith.

Any attempt on the part of the candidate to obtain support
for his/her candidature by any means shall be held
disqualified by the Examination Committee for his/her
recruitment.

No person shall be eligible for appointment if he :-

(a) is or has been a member of, or has associated himself
with any unlawful body or association-
or
(b) has participated in or is associated with, any activity or
programme-
(i) aimed at subversion of the Constitution of India.

(ii) aimed at organized breach or defiance of law
involving violence.

(iii) which is prejudicial to the interests of the
sovereignty and integrity of India or the security of
the State;
or
(iv) which promotes on grounds of religion, race,
language, caste or community, feelings of enmity or
hatred among different sections of the citizens;
or
(¢) is or has been dismissed from service under the
Government of India or any State Government or
any High Court awarding with disqualification for
future employment in any Government service;
or
(d) is or has been debarred or disqualified by the Union
or any State Public Service Commission or any High
Court from appearing for any examination or
selection conducted by it;
or
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- 10-

(e) is or has been convicted of an offence involving

moral turpitude.
Prior permission to seek employment in other department

/ omce:

An employee must have to obtain prior permission/no objection
of his/her Appointing Authority to apply and appear in any
recruitment examination conducted for employment in other
department/office, but accord of such permission for the same
post or posts having similar pay scale shall be dealt with as per
prevalent government instructions in this regard.

An employee shall not be permitted to appear in any academic
educational or technical examination as regular candidate,
however, he/she may be permitted to apply and appear in the
academic examination conducted for upgrading qualification via
correspondence mode or as a private candidate only subject to

prior permission of Appointing Authority.

13-

14-

15-

The candidate/member of service, as the case may be, must
possess educational, technical qualification and ‘experience
prescribed for appointment in the service as shown in Schedule-
II, unless otherwise the required relaxation or exemption is
granted by the Chief Justice in this regard.

The age limit shall be reckoned as on 1st January of the current
year of recruitment.

Verification

A candidate selected in recruitment process shall be eligible for
appointment subject to satisfaction of the Appointing Authority
after verification of all his testimonials and antecedents.

The recruitment process from inception to its completion
shall be implemented under the control and directions of the
Examination Committee in the following manner:-
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16-

(1) The Examination Committee shall take all initiatives
regarding the recruitment and examination etc. for filling up
vacancies arising in District Judiciary of the State. It shall also
ensure that proper advertisement observing reservation policies,
number of vacancies and other rules and instructions concerning
recruitment processes have been duly adopted and followed.
The Examination Committee will issue necessary directions
/instructions / modality regarding counselling for appointment
etc.

Note ;- District Judiciary shall pay due attention to strictly
comply all terms and conditions of services and check eligibility
criteria prescribed for the posts being advertised for its
establishment.

(2) The Chief Justice, on exigency and contingency, if so arises,
may direct any establishment of District Judiciary to conduct
recruitment process for other establishment of District Judiciary
falling in the respective district as per Rule.

Mode of Selection:

Selection for all the posts to be filled by direct recruitment and
whose Appointing Authority is District & Sessions Judge / Head
of Office as mentioned in Schedule-1II at Serial No. 2 for Group-
C (except post of Personal Assistant / Deputy Clerk of Court)
and Group-D shall be made by the Examination Committee of
respective Establishment as per prevailing Rules / directions/
instructions issued by the State Government as well as by the
Chief Justice in this regard.

AppointingAuﬂloﬂtxincaseofdirectrea-uiunent,after
scruﬁnizingal!relevamdocumentsoftheselecnedcandidates
and satisfying itself as to his/her eligibility/suitability in all
respects of appointment to the post advertised, shall issue an
order of appointment as per Rules.

In case of Scheduled Caste (SC)/Scheduled Tribe (ST)/
Other Backward Classes (OBC) category, the candidate has to
get caste certificate verified from High Level Scrutiny Committee
constituted by the State Government within outer limit of 3
months which may further be extended to next 3 months with
prior approval of the Appointing Authority.
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18- Conditi Jati hysical fi )

No candidate selected for appointment shall be appointed to any
post unless he/she satisfies the Appointing Authority that he/she
is physically fit to discharge the duties that he/she may be called
upon to perform. Appointing Authority, may, by order, prescribe
the physical standards required to be satisfied by a person for
appointment and specify the medical authority which may grant
the certificate of physical fitness. The opinion of the Medical
Authority regarding the physical fitness or otherwise of the
candidate shall be binding on the candidates.

A candidate selected for appointment, who fails to appear before
the Medical Authority specified by the Appointing Authority,
shall be given one more opportunity to appear before such
authority. If the candidate fails to appear before the Medical
Authority on the second occasion, his/her name shall be deleted
from the list of selected candidates and he/she shall cease to be
eligible for appointment.

(1) A candidate appointed by direct recruitment shall join
his/her duty on the selected post on the date or within the
period specified in the appointment order.

However, the Appointing Authority may, on the application of
the candidate and, if satisfied, that there are good and sufficient
reasons for doing so, by order in writing, grant such further
reasonable time for joining to the candidate as it may deem

necessary.

Explanation— For the purpose of this sub-rule, “the date of the
order of appointment” means the date of the dispatch of order
of appointment by registered post to the address given by the
candidate and uploaded in the official web-site of respective
establishment of District Judiciary.

(2) The name of the candidate who fails to assume charge of
the post within the time specified in sub-rule (1) shall stand
deleted from the list of selected candidates and the candidate
concerned shall cease to be eligible for that appointment and in
that event, Appointing Authority may appoint candidates by
obtaining a name from the waiting list as per the
recommendations given in that respect by the Examination
Committee according to merit position in waiting list.


https://www.docufreezer.com

1028 (44)

SAEHIE AT, T 6 TR 2023

20-

£ validity of select li d waiti

The select list and waiting list in a particular examination year
for a district shall be valid for one year from the date of
declaration of final result of the examination i.e. the publication
of the respective list.

(1) Posts shall be reserved for the members of the Scheduled
Castes, Scheduled Tribes, Other Backward Classes, Women, Ex-
servicemen and for all the members declared by the Government
to such extent and in such manner as may be specified by the
Government from time to time.

Provided that reservation for posts falling vacant in a
particular district shall be governed as per district wise
reservation roster issued by the Government from time to time.

(2) Reservation for persons with physical impairment for
hearing, visually and orthopaedically impaired shall be available
to them as per rules of Government. The posts reserved for the
disabled persons will be on rotation basis with regard to their
disability as prescribed in the “THE RIGHTS OF PERSONS WITH
DISABILITIES ACT, 2016”.

(3) 30 percent horizontal reservation shall be applicable for
women candidates as per the provisions of the Chhattisgarh
Civil Services (Special Provisions for Appointment of Women)
Rules, 1997.

(4) Appointments shall be made strictly in accordance with
the roster prescribed therefor for direct recruitment.

(5) The percentage of physical impairment in case of
“Specially abled” candidates shall be vetified by the authorized
Medical Board constituted under “THE RIGHTS OF PERSONS
WITH DISABILITIES ACT, 2016".

(6) The reserved posts, which remain unfilled due to non-
availability of suitable candidates of the category for which the
post is reserved despite consideration of the names of all
candidates eligible for consideration as per the Recruitment
Rules, shall be carried forward, that is to say, shall be kept
vacant until the suitable candidate belonging to that reserved
category is available. In no circumstance, any vacancy of
reserved category shall be filled-up from the candidates
belonging to any other category.
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preparation of select hst for promotion:

(1) The Head of Office shall constitute a Departmental
Promotion Committee consisting of three Judicial Officers of the
respective District Establishment of which the senior-most
Judicial Officer shall be the Chairman and others shall be
Members of the Committee. If sufficient number of Judicial
Officers are not available for constitution of Departmental
Promotion Committee in any Family Court or Commercial Court
establishment or any other District Judiciary, then the Head of
Office of the establishment may solicit services of the Judicial
Officers posted in the District making a request to the District
Judge concerned in this regard under intimation to the Registry.

(2) The promotion list of regular employees or permanent
contingency paid employees, as the case may be, who satisfy the
conditions prescribed to be suitable for promotion, shall be
prepared by the Departmental Promotion Committee for
promotion by duly applying the provisions of “Chhattisgarh Civil
Services (Promotion) Rules, 2003” and prevailing instructions.
The District Judge or Principal Judge/Judge, Family Court or
Judge, Commercial Court (District Level), as the case may be,
shall issue promotion/appointment orders taking into
consideration the recommendation of Departmental Promotion
Committee and keeping in view the applicable Rules and
Regulations.

(3) Where more than 01 member is promoted in any cadre of
the service by the same order, the inter-se seniority of persons,
so promoted, shall be determined by their inter-se seniority in
the lower grade or the respective cadre, unless directed
otherwise.

(49 The exercise of grant of promotion shall be carried out
every year regularly between the period from April to July.
Failure/ non-compliance in this regard and reasons thereof shall
be reported to the Registry.

(5) (a) The Departmental Promotion Committee shall assess
the suitability of the public servants for promotion on the
basis of their service records and with particular reference
to the Annual Confidential Reports (ACRs) for preceding
years of qualifying service for promotion provided in the
Schedule.
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(b) In case of promotion from the post of permanent
Contingency-paid Employee of the establishment to
regular post (Group-D), his/her work and conduct
report/service record as well as working experience for
last 3 years shall be taken into consideration.

(6) In case any inquiry/departmental inquiry; irrespective of the
stage thereof, is pending, then the procedure of sealed cover
shall be adopted as per prevailing instructions/rules of the
Government before making any promotion from the select list
and decision as regard to sealed cover shall be taken depending
upon outcome of the inquiry/departmental inquiry.

(7) An employee who has not been found fit for promotion or
whose seniority has been affected may submit his representation
before the Registrar General through his Appointing/Controlling
Anthority, within thirty days from the date of publication of the
promotion order/selection list.

NOTE:- Any representation addressed to the Registrar General, if
submitted within 30 days in the office where the employee is
posted, for its forwarding through proper channel, shall be
deemed to have been filed within limitation.

(8) The Registrar General, after considering such representation,
may cancel or modify such promotion order/selection list in his
own discretion with the approval of the Portfolio Judge of
concerned district and may order for undertaking promeotion
exercise afresh as per Rules/Instructions.

(9) The Committee of the High Court constituted for dealing
with the matter of employees of District Judiciary shall consider
and order for promotion, as per Rule, to the post mentioned in
Schedule-TI for which the Appointing Authority is the Registrar
General.

(10) No person can claim promotion as a matter of right. The
Appointing Authority shall take all decisions in respect of
matters of promotion to be given in the establishment as per
prevailing Rules/Instructions.

Seniority :

Seniority of the employees whose Appointing Authority is
the District Judge/Principal Judge/Judge, Family Court/ Judge,
Commercial Court (District Level), shall be in accordance with
the provisions contained in Rule-12 of the “Chhattisgarh Civil
Services (General Conditions of Service) Rules, 1961” and their
seniority shall be maintained at their respective establishment
level. ]
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Registry shall maintain the seniority list of the employees
whose Appointing Authority is the Registrar General as per
provisions contained in Rule-12 of the “Chhattisgarh Civil
Services (General Conditions of Service) Rules, 1961".

Reservation :

Reservation in promotion in favour of the Scheduled
Castes, Scheduled Tribes, Other Backward Classes and also other
Classes, if any, so defined by the State Government from time to
time shall be in accordance with the instructions/orders issued
by the State Government along with their modifications made
from time to time in this regard.

Pant-IV
Probation

(1) All appointments to the service by direct recruitment
(including the appointment made by promotion of ‘Contingency
Paid Employee' to a regular post) shall be on probation for a
period of three years or so defined/fixed by the State
Government from time to time.

(2) All appointments by promotion (except the Contingency
Paid Employee promoted to a regular post) shall be on
officiating basis for a period of two years.

(3) The Appointing Authority/Head of Office may, for sufficient
reasons, extend the period of probation or officiation, as the
case may be, by a further period not exceeding one year.

(4) At the end of period of probation/officiation or the extended
period of probation/officiation, the Appointing Authority/Head
of Office or the committee constituted in this regard, shall
consider the suitability of the person so appointed or promoted
to hold the post to which he/she was appointed or promoted by
examining his/her ACRs for last two/three years, as the case
may be, present Work & Conduct report, and

(i) if it is decided that he/she is suitable to hold the post to
which he/she was appointed or promoted, the Appointing
Authority shall issue a confirmation order declaring
him/her to have successfully completed the period of
probation or officiation as soon as possible, preferably
within 03 months, and such an order shall have effect
from the date of expiry of the period of probation or
officiation, including extended period, if any, as the case
may be,
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(i) if it is considered that the person is not suitable to hold
the post to which he/she was appointed or promoted, as
the case may be, the Appointing Authority shall by order:-

(a) if he/she is promotee, revert him/her to the post
which he/she held prior to his/her promotion.

(b) if he/she is probationer, discharge him/her from
service.

(5) A person shall not be considered to have successfully
completed the period of probation or officiation unless a specific
order to that effect is passed. Any delay in passing such an order
shall not entitle the person to be deemed to have satisfactorily
completed the period of probation or officiation.

(6) If there is no permanent post in the establishment to confirm
the service of a person, who has successfully completed the
period of probation or officiation in the establishment, he/she
shall be issued a certificate in this regard as per prevailing
Rules/Instructions of the Government as soon as possible,

The Appointing Authority shall have the power to discharge the
service of a probationer subject to provisions contained in this
regard in his/her appointment order, at any time by one month’s
notice in writing given either by the Appointing Authority to the
probationer or vice-versa or by payment to probationer or to
Appointing Authority by the probationer, as the case may be, of
a sum equivalent to the amount of his/her pay plus allowances
according to rules applicable from time to time, for the period of
the notice, or as the case may be, for the period by which such
notice falls short of one month. -

A probationer or promotee shall earn increments as per
prevailing rules and instructions of the Government.

The Rules framed and applied by the State Government to its
employees in regard to the following matters shall be applicable
to the employees appointed to the "Chhattisgarh District
Judiciary Employee Service", unless otherwise repealed/
changed or modified by these rules, and also subject to
directions/instructions of the Chief Justice issued from time to
time : -
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(1) Pay & Allowances, (2) Gratuity, (3) All kinds of Leave, (4)
Promotion, (5) Compulsory and Voluntary Retirement (6)
Retirement (7) Travelling Allowance, (8) Medical Allowance,
(9) General Provident Fund, (10) Pension /New GPF Scheme as
the case may be (11) Contributory Pension Scheme, (12)
Insurance Scheme, (13) Discipline & Control, (14) Addressing
application to the Higher Authority, (15) Declaration of assets of
employees in public, (16) Permission for employment in other
department, (17) Permission for upgrading academic
qualification, (18) Punishment, (19) Preparation and
Communication of annual confidential reports, (20) Annual
Increments, (21) Vacation/Holidays and all other conditions of

service of persons appointed.
Tranafer & Posting:

The Chief Justice, in his own discretion, may transfer and post
any member of service to any other establishment on

(1) On receipt of application from any Group-B, Group-C and
Group-D employee for Inter-District Transfer to other similar
establishment, it shall be considered by the District Judge or
Principal Judge/Judge of Family Court or Judge of Commercial
Court (District Level), as the case may be, to ascertain as to

whether the employee applying for transfer can be spared
without detriment to public service.

(2) The concerned authority while making its recommendation,
shall take into consideration the number of posts sanctioned,
number of posts filled-in and number of vacant posts; and
keeping in view these factors, shall recommend as to whether
work of the establishment will be affected adversely or not.

(3) In case of inter-district transfer either on single or mutual
basis, if the Head of Office is of the opinion that the services of
the concerned employee cannot be spared, mentioning reasons
thereof, that application shall be forwarded to the Registry
observing necessary instructions in this regard.

(4) No application for inter-district transfer shall be
entertained before the employee has completed 10 years of
service in the district (where he/she is presently posted) in case
of mutual transfer and 15 years of service in case of individual
transfer. Exception in this behalf can be made only in cases
where the employee makes out a case of exceptional hardship
showing that his/her transfer is necessary. The relaxation in this
regard will be granted only by the Chief Justice. .
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(5) The employee shall not be allowed more than 02 Inter-
District Transfers on his/her own request (including mutual or
individual transfer) during his/her whole period of service. In
other words, the employee may be able to avail this facility only
twice (including mutual or individual transfer) during his/her
entire service period.

(6) The Head of Office shall not file any application for Inter-
District Transfer at their end itself. Such application along with
copies of service records and confidential reports of previous

~ years, if available, of the concerned employee along with

comments on willingness or non-willingness of the District
Judge or Principal Judge/Judge of Family Court or Judge of
Commercial Court (District Level), as the case may be, with
regard to the transfer, shall be forwarded to the Registry for
further action.

(7) On receipt of required information from the concerned
establishment, the Registry shall send the same to the
establishment where the transfer is prayed for, to obtain the
comments, willingness or non-willingness of the head of the
establishment on such transfer along with available vacancy in
the cadre with the reservation category of the vacant posts.

(8) An employee seeking transfer either on individual basis or
mutual consent basis shall be placed at the bottom of the
gradation list of the cadre to which he/she belongs in the
district where he/she is transferred on request and this would be
mentioned in the order of transfer also.

(9) The Chief Justice shall have the power to transfer an
employee posted under reserved category to Unreserved
Category in another establishment.

(10) No employee shall claim for his/her posting at a
particular place within the district. All decisions regarding
posting of employees within the district shall be as per order of
their Appointing Authority/Head of Office.

Note:- An employee shall be entitled to count his/her length of
service of previous establishment for Inter-District Transfer
whose service has been spared in administrative
interest/bifurcation of civil district.
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31- Transfer of employees:-

Members of service holding Group-B post or holding post
of Deputy Clerk of Court shall be transferred in any district of
the State on administrative convenience / exigency by the
Appointing Authority generally upon their completion of
continuous three years of service at particular place. In case of
such transfer, the employee shall carry his seniority.

Provided that the Appointing Authority shall have all the
powers to transfer any member of service holding Group-B
cadre post or holding post of Deputy Clerk of Court across State
as and when needed for administrative interest and exigency.

32- Depuiation:

Any member of the service may be deputed by the Chief
Justice or by a Committee or any Judge of the High Court
nominated, for the purpose, by the Chief Justice for a
continuous period not exceeding four years to perform the
duties of any post in the Central Government, State
Government, High Court or any other establishments of the
District Judiciary.

Provided that if the purpose of deputation comes to an
end prior to expiry of actual deputation period, then on request
of concemed authorities, the Chief Justice shall pass such order
in regard to deputation of the employee, as he deems
appropriate.

Provided further that the service of person sent on
deputaﬁonsha]lgenerallynotbepennitnedmbeabsmbedm

the place where he/she is deputed on deputation. The
permission in this regard will be granted in suitable case only by
the Chief Justice.

33- Gradation list:

All the District Judiciary shall maintain a gradation list -
mse,caﬁegorywiseandpostwiseintheesmblislmmtasper
instruction of the General Administration Department,
Government of Chhattisgath memorandum number C-3-
1/95/3/1 dated 02-02-1995 on the hasis of inter-se seniority,
subject to periodical updating and approval thereof by the Head
of Establishment/Appointing Anthority every year and also as
per instruction/order of the Chief Justice issued in this regard
from time to time.

Provided that the gradation list (State level). for the post
from which promotion on different posts is given by Registry,
shall be maintained by the Registry as per rule.
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34-

Part-V
MISCELLANEQUS
Head of Office / Establishment:-

~ The District Judge or the Principal Judge/Judge of Family Court

or Judge of Commercial Court (District Level), as the case may
be, shall be the head of “office/establishment” who shall have
all the powers to dispose of all the matters concerning the
employees of their establishment under these Rules and as per
instructions issued by the Chief Justice from time to time.

Administrative Control:

Head of Office shall have complete administrative control on
his/her establishment's functioning and over the employees
posted thereat.

37-

Head of Office shall have all the powers to distribute the
work of establishment amongst employees of the establishment
regarding functioning of Courts, etc.

The work distributed and assigned by the Head of Office
to the employees of the establishment shall be the duty and
responsibility of the employees. :

Age of superannuation:

Subject to the provision contained in Rule 56(3) of the
Fundamental Rules and Rule 42(1)(b) of Madhya
Pradesh/Chhattisgarh Civil Services (Pension) Rules, 1976, the
age of superannuation of a member of the service/regular
employee shall be the age specified by the Government from

time to time for the employees of the Government of the similar
cadre. |

38- Retirement in public interest:

Notwithstanding anything contained in these Rules or any other
law, the Appointing Authority shall, if it is of the opinion that it
is in the public interest to do so, have the absolute right, as per
rules/instructions issued by the Government in this regard, to
retire any member of the service/regular employee who has put
in not less than twenty (20) years of service or has attained the
age of fifty (50) years (whichever is earlier) with the approval of
the Chief Justice, by giving him notice of not less than three
months in writing or three months' pay and allowance in lieu of
such notice. -
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39- Training efc.:

41-

(1) Every person appointed by direct recruitment to the service
shall undergo such training as the Chief Justice may prescribe
from time to time.

(2) Every member of the service/regular employee shall be
given such periodical training as the Chief Justice may prescribe
from time to time.

(3) Every member of the service/regular employee shall pass
such tests or examination within the time as the Chief Justice
may specify from time to time.

- Acoounts Training:

Employees holding substantive post on the establishment
shall be sent for Accounts Training. The Head of Office shall,
after inviting applications from employees of the establishment
and selecting not more than 02 senior employees therefrom as
per their seniority, send them for Accounts Training for each
session subject to instructions contained in the memorandum of
General Administration Department, Government of
Chhattisgarh number F6-4/2016/1-8 New Raipur, dated
05-01-2017 and also as per instructions of the Government
issued from time to time. The Head of Establishment shall
ensure before sending the person for training that the work of
establishment should not be affected.

Provided that the Head of Office shall have the power to

send another employee, as per seniority, for training on denial

of any employee already selected to be sent for such training.

H ' ber ranger/Dromoon of empioves

All the employees including Group-B Officers and Deputy Clerk
of Courts shall submit their joining report to the Head of
Establishment where they have been transferred or posted after

promotion and such information shall be sent to the Registry by
the Head of Office.

REDDESENEAHION SuDENtied DV emmpiovees:

As per the instructions available in the Chhattisgarh General
Book Circular, the representation addressed to the Registrar
General against any order of Head of Office (against which no
specific remedy is available under applicable Rules )shall always
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be submitted by the employee (including Group-B Officer,
Deputy Clerk of Court) through proper channel by getting it
duly forwarded by the Head of the Establishment. The
representation so received, shall be decided as per law by the
Registrar General with the approval of Portfolio Judge of the
concerned District under which the said matter/issue falls.

Representation submitted by Group-B officer/Deputy Clerk
of Court against the order, concerning the service of the
representee, passed by the Registrar General, shall be addressed
to the Registrar General but shall be decided by the Portfolio
Judge of the respective district.

Provided that the provision requiring the representation to
be sent through proper channel shall not be applicable to a
person who has retired from service or is not in service while
making the representation.

Provided further that in case of death of such employee,
none other than his/her legal family member(s) shall be eligible
to submit representation on behalf of the deceased employee.

As per provisions mentioned in Chhattisgarh Civil Services
{Classification, Control and Appeal) Rules, 1966, Part-VII under
Rule 22 & 23, an “Appeal” addressed to the Competent
Authority so defined in Schedule-TII of these Rules against
orders of Head of Office, shall always be submitted by the
employee (including Group-B Officer, Deputy Clerk of Court)
through proper channel by getting it duly forwarded by the
Head of Establishment. The appeal so received shall be decided
as per law by the Competent Authority.

Provided that the provision requiring the appeal to be sent
through proper channel shall not be applicable to a person who
has retired from service or is not in service while making the
appeal.

Provided further that in case of death of such employee,
none other than his/her legal family member(s) shall be eligible
to submit appeal on behalf of the deceased employee.

44 Interpretation:

If any question arises relating to the interpretation of these
Rules, it shall be referred to the Chief Justice whose decision
thereon shall be final. )
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45- Belaxation:

Nothing in these Rules shall be construed to limit or abridge the
power of the Chief Justice to deal with the case of any person(s)
to whom these Rules apply and the Chief Justice may, if
required, dispense with or relax the particular Rule in such a
manner as may appear to him to be just and equitable.

46- Residuary Provigion:

(1) All members of the service/regular employee shall be subject
to the superintendence of the Chief Justice.

(2) The Rules/provisions of “Chhattisgarh Civil Services
(General Conditions of Services) Rules, 1961%, “Chhattisgarh
Civil Services (Conduct) Rules 1965", “Chhattisgarh Civil
Services (Classification, Control & Appeal) Rules, 1966",
“Chhattisgarth Fundamental Rules” and all other service
Rules/Instructions applicable to Chhattisgarh State Government
employees, in so far as they are not inconsistent with these
Rules and not provisioned for in these Rules, shall apply to the
members of the service subject to such modification, variation
andexoepuon,ifanxasthemef.msﬁcehasqmmﬁedormax
from time to time, specify.

47- W‘

“to these Rules in force immediatély before the commencement
of these Rules,areherebyrepealedmrespectofﬂlemaxte:s
covered by these Rules.

Provided that any order made or action taken under the
Rules so repealed shall be deemed to have been made or taken

under the corresponding provisions of thiése Rules.
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Schedule-]
(See Rule 5)
Classification, Pay and Number of Posts
S.no. | Name of the Posts.induded in | Total No. |Appointing|Classification| Revised Pay
the Service of Post | Authority | (Group) Matrix Level
(¢)) (2) 3) 4) (5) (6)
1. Administrative Officer 49 As per B 56100-177500
Schedule-11T Level-12
2, : £ As per _
Senior Personal Assistant 37* Schedule-qIT B 43200-136500
(Stenographer Grade-I) Level-10
3. Personal Assistant 111% -do- C 38100-120400
(Stenographer Grade-I) Level-9
4, Deputy Clerk of Court 31 -do- C 38100-120400
Level-9
3. Assistant Programmer 24 ~do- c 38100-120400
Level-9
6. Reader Grade-I 237 -do- C 38100-120400
(to District Judge/ Level-9
Additional District
Judge/Principal
Judge/Judge, Family
Court/Judge Commercial
Court (District
Level)/Special Judge
(Atrocity)/
Special Judge (C.B.L
Court))
7. Accountant 49 ~do- C 35400-112400
Level-8
8. Stenographer (Hind) | 334*%* | -do- C 28700-91300
(Stenographer Grade-IID) Level-7
9. Stenographer (English) 46 -do- C 28700-91300
(Stenographer Grade-IIl) Level-7
10. Reader Grade-Il 100 -do- 28700-91300
(to Civil Judge, Class-D) c Level-7
11. Assistant Accountant 19 -do- C 25300-80500
Level-6
12, Reader Grade-IIl 168 -do- C 25300-80500
(to Civil Judge, Class-l) Level-6
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S.no. | Name of the Posts included in | Total No. |Appointing [Classification| Revised Pay
the Service of Post | Authority | (Group) Matrix Level

13. Senior Naib 471 -do- C 25300-80500
Nazir Level-6
District Nazir
Statistical
Writer
Librarian-cum-
Forms Clerk
Record Keeper

Head Copyist

Execution Clerk
to District
Judge/Principal
Judge/Judge,
Family
Court/Judge,
Commercial
Court (District
Level).
Execution Clerk
to Special Judge
(Atrocity)/Speci
al Judge (C.B.L
Court)
to Additional
District Judge
Execution Clerk
to Civil Judge,
Class-I, CM &
ACIM

(All above posts are of
Assistant Grade-II cadre)

14. Data Entry Operator 58 -do- C 25300-80500
Level-6

15. Junior Naib Nazir 121 do- | ¢ 22400-71200
Level-5

16. | Clerk Steno/Steno Typist | 47 -do- C | 1950062000
Level-4

17. Computer Operator 4 -do- C 19500-62000
- Level-4
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S. no.

Name of the Posts included in
the Service

Total No.
of Post

Appointing
Authority

Classification
(Group)

Revised Pay
Matrix Level

18.

Deposition
Writer
Process
Writer
Execution
Clerk of the
Courts of
Civil Judge
Class-II
Copyist
Assistant
Record
Keeper
Assistant
Statistical
Writer
Office Typist
Dispatcher
Office
Moharir

Typist

(All above posts are of
Assistant Grade-III cadre)

1488

-do-

C

19500-62000
Level-4

19.

Sale Amin (Bailiffs)
Cadre of Assistant Grade-IIl

152

-do-

19500-62000
Level-4

20.

Driver

128

19500-62000
Level-4

21.

Process Server

441

18000-56900
Level-3

22,

Jamadar,
Daftari,
Record Supplier

227

16100-50900
Level-2

23.

Peon,
Farrash,
Daftari-cum-Farrash,

864

15600-49400
Level-1

Tip:- Total 482 posts of Stenographers have been sanctioned by the State Government for the District Judiciary.
According to the circular number 61/102/P.C.C./88 Bhopal dated 15.03.1988 and Circular number
124/391/1/P.C.C./90 Bhopal dated 24.03.1990 issued by the Government of Madhya Pradesh, the above
posts i.c. 482 (total post so far sanctioned by the State Government) of Stenographers have been divided into
the ratio of 9 : 3 : 1, accordingly 1 post for Senior Personal Assistant (Stenographer Grade-)*, 3 posts for Personal
Assistant (Stenographer Grade-I)** and 9 posts for Stenographer (Hindi)/Stenographer Grade-Ill *** have been
entried in the relevant Row & Column. )
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Schedule-II
_(See Rule 6)

Name of posts Source and Method of Bducational/ Technical
appolntznent/ Desirable
recruitment Qualification/Experience etc.

Administrative Officer | By promotion from the | Must have not less than 04
cadre of Deputy Clerk | years of service in the
of Court, feeder cadre of Deputy

Clerk of Court.

Senjor Personal Assistant | By promotion from the | Must have put in not less

(Stenographer Grade-) |cadre of Personal | than 04 years of service in
Assistant, the feeder cadre of Personal

Assistant.
Personal Assistant By promotion from the | Must have put in not less

(Stenographer GradeJI) | cadre of Stenographer | than 04 years of service in
(Hindi) / Stenographer | the feeder cadre of
(English). Stenographer (Hindi)/

Stenographer (English)

Deputy Clerk of Court | By promaotion from the | Must have put in not less
cadre of Aocountant. than 04 years service on

the post of Accountant.

Assistant Programmer | By direct recruitment. | Wodking  knowledge of

Unix/Open Source
Software/Windows NT
weith the following:-
(1) MCA/M.Sc/B.E/B.
“Tach i Computer Science
or seiated subject from
Tecognized
Ingtitation/University or
Second Cless Bachelor
degree from a recognized
University with “A Level
Comse™ from DOE or
PGDCA from any
three years experience in
development field.
Preference will be given to
higher qualified candidates.
(2) It is desivable that the
candidate should have
of

(Boli) / Local Language
(Boli).

Reader Geade-l By promotion from the | Must have put in not less

Judge/Additional District | I- the feeder cadre.
Judge/Special Judge
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(C.B.1. Court)/ Principal

Judge/Judge, Family
Court/Judge,
Commercial
Court{District Level))
Accountsant Bymﬁmfromthe (1) Must have put in not
cadre Assistant | Jess than 04 years of
Aooountant and | service in the feeder cadre

Assistant Grade-1I

of Assistant Accountant and
Assistant Grade-11,

(2) Must have passed
account training
examination conducted by
any institution remgnized
by Government
Chhattisgarh.

Stenographer (Hindi)
(Stenographer Grade JI)

(1)75% by direct
recruitment,

(2)25% by promotion
from the cadres
Clerk Steno/Steno

For direct recruitment and
for promotion:-

(1) Must have passed

of | Graduation from any

recognized University,

(2) Must have passed Hindi

(4)Must have knowledge of
opergtlon of computer's
applications.

(5) It is desirable that the
candidate should have
knowledge of Chhattisgari
(Boli) / Local Language

Stenogeapher (English)

By direct recruitment.

(2) Must have passed
English Shorthand
Examinati f
recognized Board of
Shorthand and Typewriting
Examination.
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(3)Must have knowledge of
English Typing in
Computer.

(4)Must have knowledge of
operation of computer’s
applications.

(5) It is desirable that the
candidate should have
knowledge of Chhattisgari
(Boli) / Local Language
(Boli).

10. Reader Grade-II By promotion from the | Must have put in not less
(to Givil Judge, Class-) | cadre of Reader Grade- | than 04 years of service on
III or from the cadre of | the post of Reader Grade-IlI
Assistant Grade-II. or on the post of Assistant
Grade-1I cadre.
11. |  Assistant Accountant | By promotion from the | (1) Must have put in not
cadre of Assistant|less than 04 years of
Grade-1lI cadre post; or | service on the feeder cadre
from the cadre of} of Assistant Grade-III.
Junior Naib Nazir (2) First preference shall
also be given to the
employees who are holding
the post of Junior Naib
Nazit
12, Reader Grade-III By promotion from the | (1) Must have put in not
(to Civil Judge, Class- ) | cadre of Assistant |less than 05 years of
Grade-1II cadre post; or | service on the feeder cadre
from the post of Junior | of Assistant Grade-IIL
Naib Nazir.
(2) First preference shall
also be given to the
employees who are holding
the post of Junior Naib
Nazir.
13. Senior Naib Nazir By promotion from the | (1) Must have put in not
District Nazir cadre of Assistant|less than 05 years of
j Grade-III cadre post; or | service on.the feeder cadre
Statistical Writer from the cadre of | of Assistant Grade-TIL
or
Capearian-cum Forms Junior Naib Nazi. (2) First preference shall be
given to the incumbents
Record Keeper who are holding the post of
Head Copyist Junior Naib Nazir.
Execution Clerk to
District Judge /
Principal Judge/
Judge, Family
Court/ Judge,

1028 (61)
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(District Level)
Execution Clerk to
Special Judge
(Atro.)/ Special
Judge (C.B.1. Court)
Execution Clerk to

Additional District

Judge
Execution Clerk to
Civil Judge, Class-I,

CJM & ACM
(All above posts are of

Assistant Grade-II cadre)

14.

Data Entry Operator

As per mode provided
in Rule 6.

Working knowledge of
Unix/Open Source
Software/Windows

NT/with the following
educational qualification:
1. Educational qualification

- At least Second Class
Bachelor Degree from a
recognized University in
Computer Science or
related Subjects or;

- Second Class Bachelor
Degree from any
recognized University with
PGDCA from any
recognized University or;

- Second Class Bachelor
Degree from a recognized
University with “O Level”
Course from DOE.

2. Desirable experience,
working knowledge of
Operating Systems and
Office application suites.

3. Knowledge of Hindi &
English Typing @ 8000 key
depressions per hour
(Preference will be given to
those candidates who have
relevant certificate from
any recognized Board in
Hindi & English typing).

4. It is desirable that the
candidate should have
knowledge of Chhattisgari
(Boli) / Local Language
(Boli).

"
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15.

Junior Naib Nazir

By promotion from the
cadre of  Assistant
Grade-1II.

Must have put in not less
than 05 years service in the
feeder cadre of Assistant
Grade-111.

16.

Clerk Steno/Steno Typist

By direct recruitment.

For direct recruitment:-

1. Must have
Graduation from
recognized University.

2. Must have knowledge
of Hindi Typing in
Computer.

3. Must have knowledge of
Hindi Shorthand.

4. Must have knowledge of
operation of computer and
its applications.

S. It is desirable that the
candidate should have
knowledge of Chhattisgari
(Boli) / Local Language
(Boli).

passed
any

17.

Essential Qualification:-

(@ Must be a graduate

from any recognized
University and;

(b) One year diploma
Course in computer from
any recognized Board /
University, and;

(c) Must have knowledge
of Hindi & English Typing
in Computer.

(d) It is desirable that the
candidate should have
knowledge of Chhattisgari
(Boli) / Local Language
(Boli).

18.

Deposition Writer
Process Writer

Execution Clerk of
the
Courts of Civil Judge
Class-11

(1)75% by direct
recruitment.

(2)25% by promotion
from the post of
Process Server (having
experience of work for
02 years) and from the

1)75%
recruitment;-

Essential Qualification :-

For  direct

(@ Must be a graduate

from any  recognized
University and;

(b) One year diploma
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Copyist

Assistant Record
Keeper

Assistant Statistical
Writer
Office Typist

Dispatcher
Office Moharir
Typist
Sale Amin (Bailiffs)

(All above posts are of
Assistant Grade-III cadre)

post of -D (Jamadar,
Daftari, Record
Supplier, Driver having
experience of work of
03 years) by way of
departmental
examination
departmental  typing
examination on
computer as specified
and conducted by the
Head of Office.

or

Course in computer from
any recognized Board /
University, and;

(c) Must have knowledge
of Hindi & English Typing
in Computer.

(d) It is desirable that the
candidate should have
knowledge of Chhattisgari
(Boli) / Local Language
(Boli).

(2)For 25% Promotion:-

(@Must be a graduate
from any  recognized
University and;

(b)Must have knowledge of
Hindi & English Typing in
Computer.

(c)Must secure required
minimum mark in the
departmental typing test
conducted with Computer
as specified by the Head of
Office/ Departmental
Promotion Committee,

19.

Driver

By direct recruitment.

For direct recruitment;
(1) Must have passed
ClassVIIl standard from
any recognized Board or
any Institute recognized by
any State Government.

(2) Must also possess a
valid Transport /
Commercial Driving
License and must have
experience of driving all
types of vehicles.
Preference may be given to
qualified mechanics of
vehicles.

(3) Must have good sound
health.



https://www.docufreezer.com

B YA, T 6 SR 2023

1028 (65)

(4) It is desirable that the
candidate should have
knowledge of Chhattisgari
(Boli) / Local Language
(Boli).

Note :- Preference may also
be given to highly qualified
candidates who are already
performing duty of driver
in any departments of
government on ad-hoc or
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(2) Must have* sound
health.
(3) It is desirable that the
candidate should have
knowledge of Chhattisgari
(Boli) / Local Language
(Bol).
21. Jamadar, By promotion from | (A) For promotion;
amongst Peon, Farrash,
Daftari, Daftari-cum-Farrash of | (1) Must have put in not
the establishment; less than 04 vyears of
Record Supplier service in the feeder cadre
In case of fof Peon or Farrash or
unavailability of | Daftari-cam-Farrash as the
suitable employee for | case may be.
promotion, by direct} (2) Must have passed Class-
recruitment. VIII examination from any
recognized board.
(B)For direct recruitment;
(1) Must have passed
Class-X examination from
any recognized Board.
(2) It is desirable that the
candidate should have
knowledge of Chhattisgari
(Boli) / Local Language
(Boli).
22, Peon, By promotion from | (A) For promotion;
amongst the
Farrash, permanent (1)Must hav-e ) passed
g . contingency paid Class-VIII Examination.
Daftari-cum-Farrash, employees of the | (2)Must be ready to
establishment having | perform menial work in
experience of their | Government
work  subject  to | Accommodation/Office and
suitability 35| must have minimum 03
determined by the years experience as
Head of Office. permanent  contingency
paid employee in the same
In case of | establishment.
unavailability of

suitable employee for
promotion, by direct
recruitment.

(B) For direct recruitment;

(1) Must have passed
Class-VIII examination from
any recognized board.

(2) It is desirable that the
candidate should have
knowledge of Chhattisgari
(Boli) / Local Language
(Boli).
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(See Rule 4(2))
8.n0. . Existing name of the post Name of the post designated
¢} ) @ :
1. . Clerk of Court Administrative Officer
2. Stenographer Grade-1 Senior Personal Assistant
(Stenographer Grade-)
3. Persanal Assistant
Suempher Grade-lI (s
4, Srenographer Stenographer (Hindi)
(Stenographer Grade-II)
5. Stenographer(English) Stenographer (English)
o (Stenographer Grade-1)
6. Deputy Clerk of Court Deputy Clerk of Court
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Assistant Programmer

Assistant Programmer

(Atrocity)/Special Judge (C.B.L

8. -Re.adirud y Reader Grade-1
_ toDistrict Judge/ . to District Jud
Additional District :ludge/anpal Additional District Judgzpﬁncipa]
Judge/Judge, Family Court/Judge Judge/Judge, Family Court/Judge
Commercial Court (District Commercial Court (District Level)/Special
Level)/Special Judge (Atrocity)/ Judge (Atrocity)/
Special Judge (CB.1 Court) Special Judge (C.BJ. Court))
9. Reader to CIM./A.C.JM. & Civil Reader Grade-II
Judge, Class-1 (to Civil Judge, Class-T)
10, Reader to Civil Judge, Class-1I Reader Grade-l
(to Civil Judge, Class-1f)
11, Accountant Accountant
12. Assistant Accountant Assistant Accountant
13. Senior Naib Nazir . Senior Naib Nazir
14. District Nazir District Nazir
15. Statistical Writer Statistical Writer
16. Librarian-cum-Forms Clerk Librarian-cum-Forms Clerk
17. Record Keeper Record Keeper
18. Head Copyist Head Copyist
19. Execution Clerk to District Execution Clerk to District Judge/Principal
Judge/Principal Judge/Judge, Family Judge/Judge, Family Court/Judge,
Court/Judge, Commercial Court Commercial Court (District Level),Special
(District Level),Special Judge Judge (Atrocity)/Special Judge (C.B.L

Gourt), Additional District Judge, Civil

Court), Additional District Judge, Civil Judge, Class-I, CIM & ACIM
Judge, ClassJ, CJM & ACIM

20. Data Entry Operator Data Entry Operator

21, Junior Naib Nazir Junior Naib Nazir

22, Clerk Steno/Steno Typist Clerk Steno/Steno Typist

2?. Computer Operator Computer Operator

24, Deposition Writer Deposition Writer

25. Process Writer Process Writer

25. | Execution Clerk of the Courts of Civil | Execution Clerk of the Courts of Civil Judge
Judge Class-1 & Civil Judge Class-Il * Classf & Civil Judge Class-II

7. | Copyist Copyist

28, Assistant Record Keeper Assistant Record Keeper

29 Assistant Statistical Writer Assistant Statistical Writer

30. Office Typist Office Typist

3L Dispatcher Dispatcher

£7) Sale Amin Sale Amin (Bailiffs)

3. Driver Driver
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34. Process Server Process Server
35. Jamadar Jamadar

36. Daftari Daftari

37. Record Supplier Record Supplier
38. Peon Peon

39. Farrash Farrash

40. Daftari-cum-Farrash Daftari-cum-Farrash

By order and in the name of the Governor of Chhattisgarh,
RAJNISH SHRIVASTAVA, Principal Secretary

T, T T G S, StenTg F1 WISt YEUTTet, TRy § e o TR - 2023,
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